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CENTRAL ADMINISTRATIVE 1R1JNAL, 

BANCALORE BENCH. 

ICINAL APPL]CATION NO. 902L 1993 

FRIDAY, THE 24TH DAY OF 3JNE 9  1994 

Shri V. Ramakrishnan ,. 	Mnber (A) 

Shri A.N. Vujjanaradhye ... 	Pnber () 

Shri A. Obaiah, 
Major, 
EDDA, Rayapura 60, 
a/w: Molakalmuru 	 ... 	Applicant 

(By Advocate MIs Chandrasd<har Associates) 

Vs, 

The Secretary, 
Ministry of Post & Telecomnunicetion, 
New Delhi. 

2. 	The Superint&det of Post Offices, 
Chitradurga Division, 
Chitradurga. 

The Aseistant 5uperintendent of 
Post Office, Chitradurga. 	 ... 	Reapondgts 

( By Advocate Shri C. Shanthappa, 
Standing Counsel for Ctral Govt.) 

ORDER 

Shri V. Ramakriehnan, Maber (A) 

The learned counsel for the applicant, Shri Chandrasar 

now submits that the applicant wants to avail of the opportunity 

of filing a review petition in terms of Rule 16 of the EDA Conduct 

and Service Rules. Shri G. Shantheppe for respondts agrees and 

says that the applicant should have tiled a review petition before 
1k1MUVIç '\ 

this Tritunal. Shri Chandrasdar further submits that 
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e applicant will submit a review petition within one onth from 

) &day. If the applicant does so before 31.7.949  the dartmet 
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will dispose of the review petition on merits by means of a 

speaking order within a period of three months from the date of 

reipt of such review petition, With the above observation 

the matter is tinally disposed of with no order as to costs. 

All, the contentions are lErt Open. 
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( A.N. Vujjanaredhya ) 	 ( V. Ramakrishrian ) 
P1nber (c)) 	 Member (A) 
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